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[Shri Tarun Vijay]
Constitution” is mandatory. Accordingly, a Commission was appointed in 1960 under the
Chairmanship of Shri U.N. Dhebar. It gave its Report in 1962 which was placed in both

Houses of Parliament.

Being a one-time exercise undertaken 42 years after the first Dhebar Commission
(1960-61), the Second Commission (2002) had to consider the complexities of the
modern world, like land alienation, money lending, displacement, forest and some other
problems which have magnified in the field of education, health and tribal unrest in

some Tribal and Scheduled Areas.

It is a matter of anguish that during the last ten years, the Report (Vol. I and Vol.
I1) has not been placed on the Table of both Houses of Parliament along with Action
Taken Report by the Central and State Governments on the recommendations made in
these two Reports. I demand that the Reports may kindly be placed before Parliament

for discussion.

Demand to take action against the bank officials for committing irregularities

in issuing Kisan Credit Cards to farmers in certain parts of U.P.
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Demand to implement the recommendations of Justice Jaganatha Rao

Committee Report on pension scheme to employees of FCI

SHRI P. RAJEEVE (Kerala): Sir, I would like to invite the attention of the
Ministry of Food and Consumer Affairs and the Ministry of Finance to the issue
pertaining to the undue delay caused in the implementation of Pension Scheme to the
employees of FCI who are aggrieved much in that matter. The FCI has signed an
agreement with the trade unions and FCI officers Association during the year 2009
regarding payment of pension to its employees with retrospective effect, from 1st

January, 2007. FCI signed that agreement in line with the Government of India



